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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI

O. A.No. 533/2025

In the matter of

Muskan: .0 1 NNEZIT .. s.coiiiiiisiins faoeestii i se g su SRaswsms Applicant
v/s
State Of ULP.:& 3 Others . ool Bl st it s i s stmen Respondgi)V’

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3

I, Gyanendra Singh S/o Shri Dev Singh aged about 56 years,
presently posted as District Magistrate, District Pilibhit, Uttar
Pradesh, do hereby solemnly affirm and state as undfr:./r

1. That the deponent working in above capacity fully conversant with the
facts of the case and as such is competent to swear this affidavit on

behalf of respondent No.3 / District Magistrate Pilibhit.

/

2. That I have perused the contents of the captioned Original
Application. In this respectful submission, I deny each and every
averment made except which are matter of records and contentiops

raised in the present Original Application. Nothing stated therein

R Ahould be deemed to have been admitted unless the same is expressly
S

LM fy, '_ dmitted herein.
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Preliminary Submissions \
LSO \ VMEm

That the unfortunate incident dated 04.07.2023 resulting in thé

of three minor children is deeply regretted; however, the ‘%
incident did not occur due to any act, omission or negligence on the
part of Respondent no. 3. The alleged cause of the incident squarely
relates to illegal excavation and non-compliance of statutory
safeguards by the respondent no. 4, a private Brick Kiln}_)nit/
It is submitted that the District Administration, as a measure of
immediate humanitarian relief, has extended ex-gratia compensation
of Rs. 4,00,000/- to each affected family on 12.07.2023, strictly in
accordance with prevailing Government norms and policies. Further
it is submitted that the maximum amount sanctioned as interim relief
under State Disaster Fund has been given to affected families
without prejudice to any legal proceedings pending against the
private respon\cEeV

That the Respondent no. 3 has neither violated any environmental
law nor failed to discharge statutory duties. The entire cause of

action arises out of illegal mining and negligence of Respondent no.

i
4.

That the Respondent no. 3 has acted fairly, promptly, and strictly in

accordance with law, and has neither contributed to nor benefited

from the alleged illegal mining activity.
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negligence, breach of statutory duty, or env1ronmental 2?;011_&

made out against the District AdministW

Para-wise Reply

That in reply to the contents of para no. 1 & 2 of the O. A. it is
submitted that insofar as they narrate the incident of drowning of
three minor children are matters of record. However, it is denied that
Respondent no. 3 had any role in the alleged illegal excavation or
that incident occurred due to any lapse on the part of the District
Administrati\o_l/

That in reply to the contents of para no. 3 of the O. A. as stands it is
admitted that F. I. R. no. 143 of 2023 dated 04.07.2023 under section
304-A 1. P. C. was registered at Police Station Amariya, District
Pilibhit. The F. I. R. was lodged against Respondent no. 4, the Brick
Kiln Unit, and its owners. The registration of F. I. R. itself
demonstrates prompt action by the District Administration and the
police authorities.

That in reply to the contents of para nos. 4, 5, 6 & 7 of the O. A., it is
to submit here that a up on the occurrence of incident, joint
inspection was immediately conducted on 11.07.2023 by the
Tehsildar Amariya and Mining Officer Pilibhit. The joint Inspection
Report clearly indicates that the excavation at gata no. 136 situated at

village KaichuTanda was carried out beyond the permissible limit of
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duty. On the contrary, the findings of Joint Insﬁégt\on
establish that the Brick Kiln owners had full knowle@tﬁf_:@é/
applicable mining and environmental regulations and still violated
the same. Upon the joint report dated 11.07.2023 taking legal action
against the Respondent no. 4 a penalty of Rs. 4,22,500/- was
imposed against the Respondent no. 4 for illegal mining. For kind
perusal the copy of order dated 21.09.2023 passed by the respondent
no. 3/District Magistrate Pilibhit is being annexed here as Annexure

4. That the contents of para no. 8 of the O. A. as stands are not

admitted, hence denied. It is denied that the respondent no. 3 is
responsible for fencing, restoration or post excavation management
of the pit. As per law, the obligation to ensure fencing, safety
measures and restoration squarely lies upon the Respondent no.
4/Brick Kiln owner. Any failure in this regard cannot be attributed to
the District magiztraty—'

S.  Thatin reply to the contents of para no. 9 of the O. A., it is submitted
that environmental clearance, compliance with MoEE&CC Office
memorandum dated 24.06.20213, and adoption of post-excavation
safety measures statutory responsibilities of private operators.
Respondent no. 3/District Magistrate cannot be held vicariously
liable for violation committed by private entity

~
That in reply to the contents of para nos. 10 & 11 of the O. A. it is

/ o e Rasi “\ & submitted that the inspection and follow-up actions demonstrate due
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they are a project proponent, operator, or beneficiary of the alleged

mining acW

7. That in reply to the contents of para nos. 12, 17 & 18 it is submitted

that the cited judgments pertain to liability of project
proponent/operators engaged in hazardous or mining activities. The
District Administration cannot be equated with a polluter, miner or
commercial operator, and therefore, the said judgments are
applicable to Respondent \r10.4/

8. That in reply to the contents of para no. 13 of the petition it is
submitted it is submitted that mere non-enhancement of
compensation does not give rise to any statutory or legal liability

against Respondent no. 3, particularly when no policy mandates
automatic enhancement.
G

9.  That in reply to the contents of para no 14 of the O. A. with respect
to alleged representation dated 26.08.2025, it is submitted that in
view of prayer made in the aforementioned letter the same was
forwarded to C. R. A./Daiviy Aapda section for submitting the
report. In its report dated 24.12.2025 it has been described that

according to the policy the amount of Rs. 4,00,000/- per person on

12.07.2023 has been awarded and there is no provision of

Q/F-_—
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annexed here as Annexure no. 2. ‘%
10.  That in reply to the contents of para nos. 15 & 16 of the O. A. it is to
submit here that while the Hon'ble tribunal has wide powers under
section 15, 17 and 20 of the N. G. T. Act, the said powers to be
exercised against violators of environmental laws and not against the
statutory authorities who have acted bona fide and within the scope

| of their W

11. That in reply to the contents of para no. 19 of the O. A, it is

submitted that the allegations contained in Grounds A to E are
denied in toto insofar as they attempt to attribute liability to
respondent no. 3/District Magistrate Pilibhit. The answering

reiterates that any environmental violation, if established, is

. attributable solely to Respondent icj,ct_/
i

Reply to limitation

12. That the contents of paragraph relating to limitation are matters of
law and do not require any specific reply from Respondent no. 3.

However, it is submitted that no cause of action survives against the

Respondent no. 3/District Magistrate Pilibhit, irrespective of

limitaM

EXTRA PLEADINGS

13. That the Respondent no. 3 has neither violated any environmental

law nor failed to discharge statutory duties. The entire cause of
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14, That the Respondent no. 3 has acted fairly, promptly, and StllCtl}’ in

accordance witl} law, and has neither contributed to nor benefited
from the alleged illegal mining acti:/ity./‘

15.  That the present Original Application, to the extent it seeks relief
against Respondent no. 3, is liable to be dismissed, as no case of
negligence, breach of statutory duty, or environmental violation is

a;ion./-

14. It is submitted that the said grounds do not take significance as the

made out against the District Administr

said grounds are not maintainable, in view of the fact that the

Original Application is liable to be dismissed with cost.

15.  That in the abovementioned facts and circumstances of the case the

Original application of the petitioner is liable to be dismissed.

DEPONENT

/
-VERIFICATION

I the deponent do hereby verify that the contents of this reply
Affidavit believed to be, which is based on the information derived from

the record of the present case and nothing material has been concealed

therein.

Verified at PILIBHIT on this January, ﬁ%ay of 2026.

DESONENT
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